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(i)  A  ctp y each of the following papers 
(Hindi and English versions) 
under sub-section (i)  of section 
6i9AoftheC'>m pam isAct,i956 —

(l) Review by the Government on the 
working of the Karnataka Agro 
Industries Corporation Limited, 
Bangalore, for tht year 1974 75

(u) Annual Report of the Karnataka 
Agro Industries Corporation Li 
mitcd Bangalore for the year 
1974-75 along with the Audited 
Accounts and tht comments ot the 
Comptroller and Auditor General 
thereon

(2) A  statement (Hindi and English 
versions) showing reasons for 
delay in laying the above papers

[Placed tn library Set, N '  I T  975/77]

(3) A  copy ot the Ricc and Paddy 
(Southern Zone) Movement C  n 
trol (Amendment) Order 1977 
(Hindi and Fnghsh versi ms) pub 
lished in N  >tilu ation N  > t> O 
2390 in Gazette of India dated 
the 30th July 1977 under sub 
scction (6) of sccti on 3 ol the 
Essential Commodities Act 1955

{Placed tn library See N  I T  976/771

SH RI H AR I V ISH N U  K A M A T H  
(Hoshangabad) I will take up all these 
together In regard to item (3) in the 
last part t f  it it has been said T w  
statements showing re w n s  f  r d eh v  ”  
T he House has g t used t this sub item 
‘ Reasons for delav* It lias been a d ulj 
feature during the wh le sessi n practi 
cally I  would like to request you to 
give a directive t the Parliamentary Com 
mittee on the Papers Laid on tht I able, 
and fthey should be emp wered t 
summon or invite former Minister of the 
previous Government, because the delay 
nas been due to remissness n the part 
o f the predecessor Government 
Therefore, the comm ttee should have 
powers to Invite the Ministers of the pre­
vious government who might have been 
responsible for this delay and your kind 
directive in this regard will be helpful

In Item N o 5, you will kindly see that 
»ub-item (1) refers to corrections in Sche­
dule IV  ofthe Delimitation o f Parliamen­
tary Assembly Constituencies Order 
1976, in  respect o f the State of Assam 
Is there more in it than meets the eye? 
Are Assam Assembly elections contempla­
ted, and m  the offing in the near future? 
T h a t is one question I would like to ask

W ith regard to sub-item (2)—-Law 
Commissions Report, I believe the Law 
Commission's term or tenure is coming 
to an end I would like the Law  M inister 
to tell us whether there would be a new 
Law Coirm iaiion or will the present one 
be re-consiitutcd I would like to have an 
assurance from the M inister that the 
Chairman of th t Law C  unmission Justice 
Gajendragadkar who used to -stoutly 
defend the internal emergency with a 
zeal worthy o f a better cause would ao? 
be rc appointed and he should be replaced

TH E  M IN ISTE R  O F  LA W , JU ST IC E  
A N D  C O M PAN Y A FFA IR S (SHRI 
SH AN 11 BIIUSH AN) So far as the 
Law Commission is concerned f

M R SPEAK ER It cannot be a 
debate You please lay your paper on the 
Table

N o t if ic a iio n  undfr  R epresen tation  
o f  th f  P eo w  p A ct S i v n  T h ir d  an d  
S ix t y  F o i r th  R lports 01 L aw  C o m m is­
sio n  an d  D ra ft  O rdbk undfr  C om  
pa n ifs  A c t  rc N S IC  L td

TH E  M IN rSTFR  OF I AW  JU ST IC E  
A N D  CO M PA N Y A FFA IR S (SH RI 
SH A N TI BI1USHAN) I bef, to lay 
on the 1  able —

(1) A  copv ot Notification No S O  561
(F) (Hindi and Fnghsh versions) 
published in Ga/ttte ot India 
dated the 15th July, 1977 under 
sub section (2) o f sccti n 9 ofthe 
Representation of tht Pet pic Act 
1950 making certain correct on In 
Schedule IV of the Delimitation 
e f  Ptrliamentary and As embh 
Constituencies Order 1976 in 
respect of the State of Assam 
[Placed in library See No L T -  
977/77]

(2) (1) A  copy o f the Sixty Third Re­
port (Hindi and I nglish versions) 

f the I aw Gm un ssitn  on the 
Interest Act 1839

fu ) A  statement (Hindi and Tnglish 
versions) showing reasons for k y -  
ing» the ab jve Report

(3X0  A  copy of the Sixty Fourth 
Report (Hindi and English ver­
sions) o f the Law Commission on 
the Suppression of Immoral T ra­
ffic in Women and Criris Act 1956

(11) A  statement (Hindi and Brutish 
versions) showing reasons for delay 
in  laying the above Report

[Placed tn hbrary Set L T i-97|/77]

(4) A  copy o f Draft Order N o " 33/16/ 
75-C L  III (Hindi and English * t -



sions) to be i&sued under sub­
section (4) ot section 81 o f the 
Companies A ct, 1956, regarding 
approval o f the Central Govern­
ment to conversion into equity 
■share capital part of loan o f M/s 
National Small Industries Cor­
poration Lim ited under sub­
section (6) of section 81 o f the 
said Act [Placed in library See 
N o LT-979/7*»

C e r t i f i f d  A c c o u n ts  a n d  A u d it  R t p o r t  
o p  In d ia n  I n s t i t u t e  o f  T f c h n o l o g y  
K a n p u r , t o r  1974 75 a n d  S ta te m e n ts

T H E  M IN IS T F R  O r  PARI IA M FN - 
T A R Y  A FFA IR S A N D  LABO U R fSH R I 
R A V IN D R A  V A R M A ) On behalf ot 
D i Piat»p Chandra Chundtr, I beg to 
lay on the Table—

(1) A  copy o f thi Certified Accounts
of the Indun Institute oi I ethno­
logy, Kanpur for tht year 1974-7 ') 
along w ith the Audit Report there - 
on under sub sectioi (4) ot sec 
tion 23 of tht Institutes o f T. ech 
nringy Aet 1961

(2) \  statement (II ndi and English 
ver ion ) explaining tht reasons for 
not lading simultaneously tht 
Hindi vt Mtn o f the abo\t papti

(3) A statement (Hindi and Tnghsh 
version )showing reasons t< r dtlaj 
in laying th t paper mentioned at 
it m( 0  [Placed tn hbrarv See 
N o LT-980/77]

N o t if ic a t io n  u ndlr  I n d ia n  R a il w a y s  
A c r

SH RI R A V IN D R A  V A R M A  On 
behalf of the M inister of Railway (Sbri 
Madhu Danda\ ate), I beg to lay 
on the T  ible a copy o f Notificatu n N  
S O 2162 (Hindi and Fnglish vcisions) 
published tn Gazettt of India dated the 
33rd July, 1977 issued under sub- tction
(2) o f section 56(B) o f tht Indian R ail­
ways A ct, 1890 [Placed tn library See
N o LT-981/77]

T b a  ^Am fnom bnt) R u le s  1977 a n d  
R ev iew  a n d  A n n u a l R i t o r t  o f  T e a  
T r a d in g  C o r p o r a t io n  o f  I n d ia  L t d

T H E  M IN IS T E R  O F  CO M M ER C E 
A N D  C IV IL  SU PPLIES A N D  C O ­
O PE R A TIO N  (SH R I M O H A N  D H A - 
R IA ) I beg to lay on the Table—

(1) A  copy o f the T ea (Amendment) 
Rules, 1977 (Hindi and English 
versions) published in  Notification 
N o G S R  921 in Gazette o f India 
dated the 24th June, I977> under 
sub-section (3) o f section 49 o f the 
T e a  A ct, 1953 [Placed tn library 
S e e N i  LT-982/77]
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(2) A  copy each o f the following papers 
(Hindi and English verlons) 
under sub-section (1) o f section 
6 i9 A o fth e  Companies A ct, 1956 —

(I) Review by the Government on 
tht working o f the Tea Trading 
Corporation o f India L im ittd , 
Calcutta, for the year 1975-76

(II) Annual Report of the 1  ta  Trading 
Corporation ot India Lim ited, 
Calcutta, tor the year 1975-76 
along w ith the Audited Acc mnts, 
and 1 he cmunents of the Comp 
trnller and Auditor Gtneral thei e- 
>n [Placed tn librarv See N  L T -  

983 77]

ANNtAt RtPOPIS of R ubber P oard
and  C ardamom  Bo a id  *ok j t 5 6
SIIRI M O H A N  D IIA R IA  I beg to lay

(1) \  e >pv of tli \innal Report (Hindi 
and Fnglish vc sions) cn tht acti­
vity. o{ the Rubber Board for tht 
\ ear ig -»5 76 [P Iia.1tn hi rarv Ste 
N  > L r  9^4  77]

(2) A  c, ipy of \ he Annual Rtport (1 li idi
1 1 ngl 1 h ver ion ) on the work 

ing i t  tht Cardamom Boar 1,
C  chin lor the jear 1975 76 
[P Iu td in  libraiy Sec N  L T  9^5/ 
7"]

R e p o r ts  u n iv r  A n n ul- 111 o f  t h e
CoN&TIII I ION AND NOTlllCATION IN -
DER CCNIRAI TXCISIS AND SALT ACT

T H I M IN IS T E R  O F F IN A N C E  A N D
R E VEN U E A N D  B A N K IN G  (SH RI
H  M  PAT F L ) I btg to lay on th t
Table—

(1) A  copy tach o f the following 
Reports (Hindi and Lnglish ver­
sions) under article i s i  o f the 
Constitution—

(1) Report o f the Comptroller and
Auditor General of India for the 
year 1976— Union Government 
(Commert al)— Part V I— Praga
Tools L i mi tid  [Placed in library 
See N '  LT-986/77].

(u) Report of the Comptroller and 
Auditor Gen'- si o f India for the 
vcar 1977— U n o r Government 
(Commercial)— Part I— Introduc­
tion [Placed tn hbiary. See N o 
L T - 987/77].

(2) A copy o f the Central Excise (Eigh­
teenth Amendment) Rules, 1977 
(Hindi and English version.) pub­
lished in  Notification N o. GSR 
1008 in Gazette o f India dated the 
30th July 1977. under sub-section
(2) o f section 38 o f the Central 
Excises and Salt A ct, 1944. 
[Placed w library. See N o LT-988/ 
77].
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